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Panaji, 19th October, 2016 (Asvina 27, 1938) SERIES  I  No.  28

Reg. No. G-2/RNP/GOA/32/2015-2017 RNI No. GOAENG/2002/6410

PUBLISHED  BY  AUTHORITY

GOVERNMENT OF GOA

Department of Urban Development

Directorate of Municipal Administration

Notification

10/ 369/ 2015/ DMA/ Pa r t / 2021

In  e xe rc is e  of t h e  p ow e rs  con fe rre d  b y

section 36 of the Street Vendors  (Protection of

Livelihood and Regulation of Street Vending)

Ac t , 2014 (Ce n t ra l Ac t  7 of 2014), t h e

Government of Goa hereby makes the follow ing

rules , namely:—

1. Short  t it le and com m encem ent .— (1) These

rules  may be ca lled  the  Goa  Street  Vendors

(Protect ion  of Live lihood  a nd  Reg ula t ion  of

Street Vending) Rules , 2016.

(2) They shall come into force on the date

of their publication in the Officia l Gazette.

2. Definit ions.—   (1) In these rules , unless  the

context otherw ise requires ,—

(a ) “Ac t ”  m e a n s  t h e  St re e t  Ve n d ors

(Protect ion  of Live lihood  a nd  Reg ula t ion

of St ree t  Vend ing) Act , 2014 (Centra l Act

No. 7 of 2014);

(b ) “Form” mea ns  a  form a p p end ed  to

these rules ;

Suggestions are welcomed on e-mail: dirñgpps.goa@nic.in

(c) “Government” means  the Government

of Goa;

(d ) “Officia l Gazette” means  the Officia l

Gazette of the Government;

(e) “section” means  section of the Act.

(2) Words  and  exp res s ions  used  in  these

rules  and not defined but defined in the Act

sha ll have  the  s ame meanings  respect ive ly

ass igned to them under the Act.

3. Term  and the m anner of const it ut ion of

Tow n Vending Com m it t ee.— (1) The term of

the Tow n Vending  Committee sha ll be for a

period of three years .

(2) Th e  Tow n  Ve n d in g  Com m it t e e

s h a ll c on s is t  of t h e  follow in g  m e m b e rs ,

namely:—

(a) The  Municipal Commiss ioner or Chief

Officer ...................................... Chairperson.

(b ) Three members  of the local authority

....................................................... Members .

(c ) Colle c t or  or  h is  re p re s e n t a t ive

......................................................... Member.

(d ) Ch a irp e rs on  of P la n n in g  a n d

Development Authority or his  representative

......................................................... Member.
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(e) Chie f of Tra ffic Police  a nd  Gene ra l

Police or their representatives  ….. Members .

(f)11 rep res enta t ives  of St ree t  Vendors

Associations; at least one third of w hich shall

be w omen ...................................... Members .

(g) Representatives  of Market and Trade

associations  (one each) ................. Members .

(h ) Tw o re p re s e n t a t ive s  of Non

Government Organizations  (NGO) and one

re p re s e n t a t ive  of Com m u n it y Ba s e d

Organizations  (CBO) .................... Members .

(i) Tw o re p re s e n t a t ive s  of Re s id e n t ia l

Welfare Associations  (RWA) ....... Members .

(j) On e  re p re s e n t a t ive  of Na t ion a lize d

Lead Bank of the Tow n/City ............  Member.

(k ) Medical Officer from Urban/Community

Health Centre ................ Member-Secretary.

 (3) The local authority shall publish a  notice

calling applications  from persons  interes ted to

represent  the  s t reet  vendors  on its  w ebs ite

a n d  in  a t  le a s t  t h re e  p rom in e n t  loc a l

new s papers  having  w ide  circula t ion  in  the

a re a . A cop y of t h e  n ot ice  s h a ll a ls o b e

displayed in a  conspicuous  place in the local

market  or markets  under the  jurisd ict ion of

the local authority.

(4) The   not ice   und e r s ub -ru le  (2) s ha ll

con ta in , a mong s t  othe r th ing s , the  d a te  of

it s  p u b lic a t ion , p re s c r ib e d  form  for  t h e

application, the las t  date for, and the manner

of,  submiss ion of the application.

(5) The not ice  sha ll be  pub lished  a t  leas t

t h ir t y d a ys  p rior t o t h e  la s t  d a t e  for t h e

submiss ion of applications .

(6) On receipt  of the applica tion, the local

a uthority s ha ll a cknow led g e  the  s a me  a nd

a llot  an unique  app lica t ion number to each

applica tion.

(7) If applications  received for a  particular

category is  more than the required number, the

loca l a u thority s ha ll s e lect  the  memb er b y

conducting  elect ion in the manner p rovided

in rule 4.

(8) The  loca l a u thority s ha ll p ub lis h  the

lis t  of e le ct e d  m e m b e rs  of Tow n  Ve n d in g

Commit tee  on it s  w ebs ite  and  in  any three

p romin e n t  loca l n e w s p a p e rs  ha vin g  w id e

c irc u la t ion  in  t h e  a re a  a ft e r  c on d u c t in g

election.

(9) The lis t  of a ll the members  of the Tow n

Vending Committee shall be published in the

Officia l Gazette.

4. Manner of elect ion  of t he m em b ers of

Tow n Vending Com m it t ee from  am ongst  t he

st reet  vendors.—

(1) Th e  loca l a u t h orit y s h a ll a p p oin t  a

returning officer for the purpose of conducting

t he  e le ct ion  of me mb e rs  re p re s e n t in g  t he

s t re e t  ve n d ors  of t h e  a re a  u n d e r  it s

jurisdiction.

(2) The returning  officer shall conduct the

election.

(3) A s treet vendor shall be disqualified to

be elected  as  member of the Tow n Vending

Commit tee  if he  is  convicted  of a n  offence

involving moral turpitude or he is  physically or

mentally incapable of discharging duties  as  a

member of a  Tow n Vending Committee or is

an insolvent.

(4) The local authority shall supervise, d irect

and  cont rol the  conduct  of e lect ions  of the

members  of Tow n Vending Committee.

(5) The local authority shall by a  resolution

determine the date, t ime and place for conduct

of the election.

(6) Th e  n ot ice  of t h e  e le c t ion  s h a ll b e

published in tw o prominent daily new spapers

out of w hich one shall be in the local language

of the area  and one copy of the same shall be

delivered  to the returning officer. The notice

shall contain the follow ing  information:—
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(i) the number of members  to be elected

including seats  reserved for representation

of Scheduled Tribes, Scheduled Castes, Other

Backw ard  Clas ses , w omen, persons  w ith

disabilit ies , minorities  or any other specified

ca tegories ;

(ii) the date on w hich, the place a t w hich

and the hours  betw een w hich nomination

papers  shall be filed , such date being not

less  than seven clear days  before the date

fixed for election or if that day happens  to

be public holiday, the next succeeding day

w hich is  not a  public holiday;

(iii) the date and the hour for scrutinisation

of the nomination papers ; and

(iv) the date, p lace and the hours  of the

polling.

(7) The local authority shall prepare a  lis t  of

s t ree t  vend ors  eng a g ed  in  the  voca t ion  of

s t ree t  vend ing  in  the  a rea  of jurisd ict ion of

the Tow n Vending Committee as  it  s tood thirty

d a ys  b e fore  the  d a te  fixed  for invit ing  the

nominations  and publish copies  of the said  lis t

by affixing them upon the notice board a t the

office of the Tow n Vending Committee, not less

than ten days  prior to the date fixed for inviting

n om in a t ion s . Th e  lis t  s h a ll s p e c ify t h e

regis tra tion number, certificate of vending and

the name of the s treet vendor, the name of the

father or husband, as  the case may be, and the

address  of the s treet  vendor. It  sha ll be  the

duty of the Tow n Vending Committee or the

local authority, as  the case may be, to bring

up-to-date regis ter of s treet vendors  and such

othe r reg is te r a s  the  re turn ing  office r ma y

require and hand over such records  or regis ter

to the returning officer thirty days  prior to the

date fixed  for the purpose of the election. A

copy of the lis t  shall be supplied by the Tow n

Vending  Committee or the loca l authority or

returning officer, as  the case may be, to any

s t re e t  ve n d or on  p a ym e n t  of s u ch  fe e  a s

specified by the local authority.

(8) The nomina t ions  of the  candida tes  for

election shall be made in Form-I w hich shall be

supplied by the returning officer to any s treet

vendor free of cos t.

(9) The  ca nd id a te  s ha ll ma ke  a  s ecurity

deposit  of rupees  tw o thousand in cash or by

b a nk d ra ft  or b y p a y ord e r a long  w ith  the

nomination papers . If a  candidate fa ils  to get

les s  than one  s ixth of the  votes  polled , the

security deposit  shall be forfeited to the local

authority.

(10) Eve r y n om in a t ion  p a p e r  s h a ll b e

presented in person by the candidate himself

or by his  proposer or seconder to the returning

officer. The returning officer shall enter on the

nomination paper its  seria l number and certify

the date and hour a t  w hich the nomination is

received by him and shall immediately give a

w ritten acknow ledgement for the receipt of the

nomination paper w hich shall bear the seal of

the  re turning  officer. Any nomina t ion paper

w hich is  not  received  on or before  the  da te

and time fixed for its  receipt shall be rejected.

(11) On the day follow ing the date fixed for

the receipt of nomination papers , the returning

offic e r  s h a ll t a ke  u p  t h e  s c ru t in y of t h e

nomination papers .

(12) The returning officer shall examine the

nomina t ion  p a p e rs  a nd  d e cid e  ob je ct ions ,

w hich may be made by any person in respect

of any nomina t ion  and  may, e ither on  s uch

objection or on his  ow n motion and after such

summary inquiry, if any, as  the returning officer

t h in ks  n e ce s s a ry, re je c t  a n y n om in a t ion :

Provided that  the nomination of a  candidate

shall not be rejected merely on the ground of

an incorrect  descrip t ion  of his  name or the

name of his  proposer or seconder, or any other

pa rt icula rs  re la t ing  to the  cand ida te  or his

proposer or seconder, as  entered in the lis t  of

s treet vendors  referred to in sub-rule (7) if the

id e n t it y of t he  ca nd id a t e , t he  p rop os e r or

seconder, as  the case may be, is  es tablished

beyond reasonable doubt.

(13) Th e  re t u rn in g  office r s h a ll g ive  a ll

re a s on a b le  fa c ilit ie s  t o  t h e  c on t e s t in g

candidates  or the proposer or seconder, as  the
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case may be, to examine a ll the nomination

p a p e rs  a nd  to s a t is fy thems e lves  tha t  t he

in c lu s ion  of t h e  n a m e  of t h e  c on t e s t in g

candidate is  valid .

(14) The returning officer shall endorse on

each nomination paper his  decis ion accepting

or re ject ing  the same and  if the  nomina t ion

paper is  rejected he shall record in w riting a

brief s tatement of his  reasons for such rejection.

(15) The returning officer shall not a llow  any

adjournment of the proceedings  except w hen

such proceedings are interrupted or obstructed

b y riot s  or a ffra y or b y ca us es  b eyond  h is

control.

(16) The lis t  of valid  nominations  as  decided

by the retuning officer w ith names in English

a lp h a b e t ica l ord e r  a n d  a d d re s s e s  of t h e

candidates  as  given in the nomination papers

shall be displayed on the same day on w hich

t h e  s c ru t in y of t h e  n om in a t ion  p a p e rs  is

completed.

(17) An y c a n d id a t e  m a y w it h d ra w  h is

candidature by notice in w riting s igned by him

and submitted in person, a t  any time after the

presentation of his  nomination paper but before

05.00 p m on  the  d a y follow ing  the  d a y on

w hich the valid  nominations  are published, to

the returning officer. A notice of w ithdraw al of

candidature once given shall be irrevocable.

(18) Where the number of candidates  w hose

nomination papers  have been declared valid ,

does  not exceed, the number of candidates  to

be elected, the returning officer shall announce

the names of a ll such candidates  and declare

them to have been duly elected to the Tow n

Vending Committee after the clos ing hour of

the day of w ithdraw al of candidatures  fixed

under  sub-rule (17)  above. Where the number

of cand ida tes  w hos e  nomina t ions  a re  va lid

e xc e e d s  t h e  n u m b e r  t o  b e  e le c t e d , t h e

returning officer shall arrange for conducting

a poll on the date fixed for the purpose. The

re turn ing  office r ma y a p p oin t  one  or more

p ollin g  office rs  a s  m a y b e  n e ce s s a r y for

conducting the poll. The ballot paper to be used

for the election shall be in Form-II hereto.

(19) The loca l authority sha ll p rovide, the

re t u rn in g  office r w it h  b a llot  b oxe s , b a llot

papers , copy of lis t  of s treet vendors  or voters

and such other articles  as  may be necessary

for the conduct of elections. The ballot box shall

be des igned in such a  w ay that ballot papers

can be inserted  therein but cannot be taken

ou t  t h e re from  w it h ou t  t h e  b oxe s  b e in g

unlocked. A candidate contes ting the election

may, by a  letter to the returning officer, appoint

an agent to represent him for both the places

w here polling is  held  to identify the voters  and

to w atch the recording of votes . The letter shall

a lso contain the consent in w riting of the agent

conce rned . Such le t t e r s ha ll b e  in  Form-III

hereto.

(20) The canvass ing for votes  by any person

at the place w here election is  to be conducted

shall be prohibited.

(21) Immediately before the commencement

of the poll, the returning officer shall show  the

empty ballot box to such persons  as  may be

present a t  the t ime and shall then lock it  up

and fix his  seal. The candidate or his  agent may

also affix his  ow n seal, if he so des ires .

(22) Eve r y s t re e t  ve n d or  or  vot e r  w h o

des ires  to exercise his  right to vote shall be

supplied  w ith a  ba llot  paper conta ining  the

names  of contes t ing  candidates  a rranged in

the English a lphabetical order either printed,

t yp e  w rit t e n  or cyclos t yle d , a ccord in g  t o

convenience, on the ba llot  paper. The ba llot

p a p er s ha ll a ls o b ea r the  s ea l of the  Tow n

Vending  Committee/ loca l authority and  a lso

the initia ls  of the returning officer, and further

conta in a  column, for the voter to inscribe a

mark [x] against the names of persons to w hom

he w ants  to vote.

(23) Each polling  s ta t ion and w here there

is  more than one polling  booth a t  a  s ta t ion,

e a ch  s uch  b oot h  s ha ll con t a in  a  s e p a ra t e

compartment  in  w hich the  s t ree t  vendor or

voters  can record their votes  in secrecy.

(24) No ba llot  paper s ha ll be  is s ued  to a

s treet vendor or voter unless  the polling officer

is  s a t is fied  tha t  the  s t ree t  vend or or vote r
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concerned is  the same person as  noted in the

lis t  furnished to him. On receipt of such ballot

paper the s treet vendor or voter shall proceed

to the polling compartment set apart  for the

purpose and indicate the person or persons  in

w h os e  fa vou r  h e  e xe rc is e s  h is  vot e  b y

inscribing a  mark (x) agains t the names of the

candidate or candidates , as  the case may be,

and drop the ballot paper in the ballot box kept

for the purpose w ith utmost secrecy. If ow ing

to b lind nes s  or othe r p hys ica l in firmity or

illiteracy, the s treet vendor or voter is  unable

to inscribe the mark on the ballot paper, the

polling officer and w here no such polling officer

is  a p p oin t e d , t h e  re t u rn in g  offic e r  s h a ll

ascertain from him the candidate or candidates

in w hose favour he des ired  to vote, inscribe

the mark (x) on his  behalf and drop the ballot

paper in the ballot box.

(25) If a t  a n y s t a g e  of t h e  p ollin g , t h e

proceedings  are interrupted or obs tructed by

any riot or affray or if a t  such elections , it  is

not poss ible to take the poll for any sufficient

ca us e , t he  re t u rn in g  office r ma y s t op  t he

polling, recording his  reasons  for such action

in  t h e  m in u t e  b ook of t h e  Tow n  Ve n d in g

Committee/ local authority.

(26) No s t re e t  ve n d or or vot e r s h a ll b e

admitted after the hours  fixed for the poll but a

voter w ho enters  the premises  w here ba llot

papers  are being issued before the close of the

polling hour shall be issued the ballot paper

and allow ed him to vote.

(27) The counting of votes  shall take place

immediately after closure of the poll. If this  is

not possible, the ballot box shall be sealed w ith

t h e  s e a l of t h e  re t u rn in g  office r  a n d  t h e

contes ting candidates  or their agents , if they

so des ire, and  depos it  such ballot  box, w ith

the local authority for cus tody. The returning

officer sha ll then announce the next  day for

count ing . The  votes  sha ll be  counted  by or

under the supervis ion of the returning officer.

Each candidate and his  authorized agent shall

ha ve  a  rig h t  t o b e  p re s e n t  a t  t he  t ime  of

counting. But absence of any candidate or his

agent a t  the t ime of counting shall not vitia te

the counting and the announcement of results

by the returning officer. The number of votes

secured by each candidate and the result  of

t h e  e le c t ion  s h a ll b e  a n n ou n c e d  b y t h e

re turning  officer a s  soon as  the  count ing  is

over.

(28) The result  of the  e lect ions  sha ll a lso

be recorded in the minute book of the Tow n

Ve n d in g  Com m it t e e / loc a l a u t h or it y  a n d

a t t e s t ed  b y the  re turn ing  office r a nd  s ha ll

a lso be put immediately on the notice board

of the Tow n Vending Committee.

(29) In case of equal number of votes , the

re turn ing  office r s ha ll d ecla re  the  e lect ion

result  by toss ing coin.

(30) The ba llot  paper sha ll be rejected  by

the returning officer if,—

(i) it  bears  any mark by w hich the s treet

vendor’s  vote can be identified,

(ii) it  does  not bear the seal of the Tow n

Vending  Commit tee/ loca l authority or the

initia ls  of the returning officer,

(iii) the mark indicating the vote thereon

is  p laced  in such a  manner as  to make it

doubtful to w hich candida te  the vote  has

been cas t, and

(iv) is  so damaged or mutila ted  tha t  its

identity as  a  genuine ba llot  paper cannot

be es tablished.

(31) After the  result  of e lect ion has  been

announced , the  result  of the  e lect ion and  a

report thereon shall be communicated to the

local authority as  w ell as  to the Government

by the returning officer, w ithin three days  from

the date of declaration of the result .

(32) After the declaration of the result  of the

election, the returning officer shall handover

the ba llot  paper and  records  re la t ing  to the

elections  of the members  of the Tow n Vending

Committee to the local authority in a  sea led

cover. These shall safely be preserved by the

local authority for a  period of s ix months  from
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the date of elections  or t ill such time a  dispute

regarding elections , if any, filed is  d isposed of,

w hiche ve r is  la t e r a nd  s ha ll t he re a ft e r b e

des troyed by the local authority. A copy of the

handing over and taking over record of election

shall be sent to the Government as  w ell as  to

the local authority by the returning officer along

w ith his  report .

5. Tim e and place for m eet ing, procedure for

t ransact ion of business at  m eet ings.— (1) The

firs t  meeting of the Tow n Vending Committee

shall be fixed w ithin 15 days  of publication of

its  formation in the Officia l Gazette.

(2) An  Ord in a r y Me e t in g  of t h e  Tow n

Ve nd ing  Commit t e e  s ha ll b e  he ld  a t  le a s t

every tw o months .

(3) The venue of the meeting shall be decided

by the Chairperson.

(4) Every meeting shall be pres ided over by

the Chairperson and, in his  absence, by any

member chosen by the members  p resent  a t

the meeting.

(5) Member Secretary shall issue the notice

b e fore  s e ve n  d a ys  of s ch e d u le d  m e e t in g ;

a g e nd a  of it e ms  ma y b e  circu la t e d  t o t he

members  and  put  up  on officia l des igna ted

w e b s it e . Ea c h  a g e n d a  it e m  s h a ll b e

accompanied by a  deta iled note bringing out

the issues  involved w ith clear recommendation

b y the  a d min is t ra t ion . The  a g end a  p a p e rs

in c lu d in g  t h e  n ot e s  s h a ll b e  in  t h e  loca l

language.

(6)  Minimum 2/3rd members of total s trength

of the  Tow n Vend ing  Commit tee  sha ll form

the quorum for an Ordinary Meeting.

(7) On ly the  Cha irp e rs on  s ha ll ca ll for a

Special Meeting upon receipt of reques t from

1/3rd of the tota l members  of Tow n Vending

Committee.  Such meeting shall be called w ithin

72 hours  a fter receiving  the  reques t  for the

same. Minimum 1/3rd  members  of the  tota l

s trength of the Tow n Vending Committee shall

form the quorum for a  Special Meeting.

(8) If a t  a n y t ime  d u rin g  a  me e t in g  t he

Chairperson notices  or if it  is  brought to the

notice of the Chairperson that the number of

members  present, including the Chairperson

fa lls  s h or t  of t h e  q u oru m  re q u ire d , t h e

Chairperson, sha ll a fter w ait ing  for not  les s

than fifteen minutes  and not more than thirty

minutes  adjourn the meeting to such hour on

the follow ing day or some other future day as

it  m a y re a s on a b ly fix. A n ot ic e  of s u c h

adjournment shall be pos ted up at the office

and also uploaded on its  officia l w ebsite and

the bus iness  w hich w ould have been brought

before the original meeting, had there been a

quorum thereat, but no other bus iness , shall

be brought before the adjourned meeting and

may be disposed of a t  such meeting.

(9) All ques t ions  a t  any meet ing  sha ll be

d e cid e d  b y a  ma jorit y of t he  vot e s  of t he

members  present.

(10) The minutes  of the  meet ing  sha ll be

s igned by the Chairperson and shall be put up

in  t h e  s u b s e q u e n t  m e e t in g  of t h e  Tow n

Vending Committee for confirmation. The same

shall a lso be placed on the w ebsite of the local

authority and of the  Tow n Vending Committee.

6. Fu n c t ion s  of  t h e  Tow n  Ven d in g

Com m it t ee.— The Tow n Vending Committee

s h a ll p e rform  t h e  follow in g  fu n c t ion s ,

namely:—

(a) frame p lan  of act ion  and  s chemes  for

m ore  e ffe ct ive  im p le m e n t a t ion  of t he  Act

a n d  for  t h e  p rot e c t ion  of live lih ood  a n d

regulation of s treet vendors ;

(b ) init ia te  and  encourage s tudy, research

a n d  d ocu m e n t a t ion  a b ou t  s t re e t  ve n d ors

a n d  offe n ce s  com m it t e d  b y a n d  a g a in s t

s t re e t  ve n d ors  a n d  m a ke  a p p rop r ia t e

recommendations , w hich w ill respond to the

bes t interes t of the s treet vendors ;

(c) initia te and sus ta in representations  and

p a r t ic ip a t ion s  of a ll s t re e t  ve n d ors  in  it s

approach, formulation and execution of policies

and programmes.
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7. Rem oval of m em bers of Tow n Vend ing

Committee.— (1)  The  Government may  remove

any member from his  office if he,—

(a) is  adjudged as  an insolvent; or

(b ) is  absent  w ithout  the permiss ion of

the committee for  three success ive Ordinary

Meetings ;

(c) is  in the opinion of the Government,

been guilty of any misconduct  or neg lect

of duty or ha s  s o abus ed  his  pos it ion  a s

t o  re n d e r  h is  c on t in u a n c e  a s  m e m b e r

detrimental to the interes ts  of the committee

or of the general public, or is  otherw ise unfit

to become a  member;

(d ) ha s  re fus e d  t o a ct  or ha s  b e come

incapable of so acting;

(e) is  of uns ound  mind  a nd  s t a nd s  s o

declared by a  competent court; or

(f ) is  c on vic t e d  a n d  s e n t e n c e d  t o

imprisonment  for an offence w hich in the

opinion of the Government involves  moral

turpitude.

(2) No member sha ll be removed from his

office unless  he has  been given an opportunity

of being heard in the matter.

8. Tem porary  associat ion  of persons w it h

t he Tow n Vending  Com m it t ee for part icular

purpose.— (1) The Tow n Vending Committee

may associa te  w ith itself any person w hose

a s s is t a nce  or a d vice  it  ma y d e s ire  for t he

purpose of carrying into effect spatia l p lanning

issues  rela ting to s treet vending.

(2) Any person associa ted  w ith the Tow n

Vending  Committee  under sub-rule  (1) sha ll

have the right to take part  in the discuss ions

of the Tow n Vending Committee but shall not

have the right to vote and shall not be deemed

to be a  member.

9. Met hod of filling  in  vacant  seat  due t o

res ig n at ion , d eat h , rem ov al or an y  ot h er

reason .— (1) Any member may, a t  any time, in

a  communica t ion  in  w rit ing , a d d re s s ed  to

the Chairperson res ign from the office.

(2) Any vacancy that is  caused shall be filled

in  by fresh appointment  and  the  person so

appointed shall hold  office for the remainder of

the term of office of the person in w hose place

such person has  been appointed:

Provided that  if the vacancy of a  member,

othe r t ha n  tha t  of t he  cha irp e rs on , occurs

w it h in  t h re e  m on t h s  p re ce d in g  t h e  d a t e

on  w hich the  te rm of office  of the  memb er

expires , the vacancy shall not be filled  in.

(3) A person appointed as  a  member shall

be elig ible for re-appointment for another term

of 3 years . Change of the member after tw o

c on s e c u t ive  p e r iod s  s h a ll b e  d e s ira b le ,

how ever, he can be continued  if there  is  no

re s p on s e  t o t h e  fre s h  a d ve r t is e m e n t  a n d

further the seating member has  no objection

to continue:

Provided no appointment shall be made if

the age of the member exceeds  65 years .

(4) In case  of no response from any fresh

candida te  and  unw illingness  of the exis t ing

memb er to con t inue , the  Government  ma y

nomina te  a  suitab le  cand ida te  of the  g roup

represented by the exis ting incumbent.

10. Leave of absence for Chairperson .— Grant

of leave to the Chairperson shall be decided

by the Tow n Vending Committee.

11. T h e allow an ces  t o Ch airp erson  an d

m em bers.— The  Cha irpers on and  members

s ha ll be  en t it led  to Rs . 500/ - per month a s

a llow ances .

12. The allow ances to be paid to an associated

person .— The a llow ances  to the  as socia ted

person appointed  by the committee shall be

Rs. 500/- per month.

13. Ot h er em p loy ees  of  Tow n  Ven d in g

Com m it tee.—   The local authority shall provide
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t o  t h e  Tow n  Ve n d in g  Com m it t e e  w it h

Secretary, Clerk and office Peon.

14. The m anner of m aintaining up to date

record  of all st reet  vendors.— (1) The Tow n

Vend ing  Commit tee  s ha ll ma in ta in  records

w ith respect to the total number of applications

received  for s t reet  vending , tota l number of

certificate of vending issued to s treet vendors

in different zones  including different category

of s treet vendors  during the previous  financial

ye a r  a n d  a ls o a  s t a t e m e n t  in  s u m m a r y

specifying the activit ies  to be undertaken in

the next financial year. A soft  copy of the same

shall also be suitably maintained.  All decis ions

taken by the Tow n Vending Committee shall

be published on its  w ebsite.  Further, the Tow n

Ve n d in g  Com m it t e e  s h a ll m a in t a in  a n d

c ircu la t e  t h e  s t a t u s  p a p e rs  of t h e  s t re e t

vending scenario in the city or tow n amongst

its  members  containing the follow ing details :–

(a) a reas  of s t ree t  vend ing  in  the  city/

/ tow n indicated in the maps;

(b ) the number of s treet  vendors  in the

city/ tow n in case a  survey has  a lready been

cond ucted  othe rw is e  ind ica t ion  s ha ll b e

given about the approximate number;

(c) fina l d ecis ion  a b out  vend ing  zones

alongw ith their holding capacity;

(d ) fina l d ecis ion  a b out  is s u ing , w ith-

h old in g , s u s p e n d in g  a n d  ca n ce llin g  of

the vending certificate;

(e) information shall be g iven about the

high footfa ll a reas , lean footfa ll a reas  and

mid -range  a rea s  from the  s t ree t  vend ing

angle;

(f) a rea s  of s ea s ona l vend ing , a rea s  of

niche market, areas  of night bazaars , natural

marke t , w eekly marke t , he ritag e  marke t ,

fes tive market, seasonal market w ith their

exact location and specific period in case of

seasonal market or fes tive market, the likely

h ig h  foot fa ll p la ce s  in  t h e  a re a s  u n d e r

development , b road  ca tegories  of a rt icles

sold , problem areas  from the traffic angle;

(g) recommendations  regarding the road

w id t h , t ra ffic  flow  a n d  t h e  p e d e s t r ia n

movement in the concerned areas .

(2) The records  rela ting to the a llotment of

the space to the s treet vendors  shall be kept

for 10 years . Other records  shall be preserved

for a  period of 5 years  unless  those are needed

for any legal proceedings .

(3) The s treet / road  p lan w ith the exis t ing

s ite of the s treet vending shall be a  permanent

record w ith the Tow n Vending Committee.

(4) Annual report shall be prepared w ithin 3

months  after the completion of the financia l

year and shall be uploaded on the des ignated

w ebs ite .

15. Ret urns or In form at ion .— The  Tow n

Vending Committee shall submit returns  to the

Gove rn m e n t  a n d  t o  t h e  c on c e rn e d  loc a l

authority in  Form-IV a fte r the  end  of every

financial year.

16. The m anner of publishing sum m ary  of

schem e by the local authorit y.—  The summary

of scheme notified by the Government under

sub-section (1) of section 38 shall be published

b y the  loca l a uthority in  a t  lea s t  tw o loca l

new s papers  having  w ide  circula t ion  in  the

a re a  w it h in  s e ve n  d a ys  from  t h e  d a t e  of

publication of notification thereof.

17. The form , period  and m anner of filing

appeal w ith the local authorit y .—  Any person

w ho is  aggrieved by any decis ion of the Tow n

Vending Committee w ith respect to the  issue

of cer t ifica te  of vend ing  under s ect ion  6 or

ca nce lla t ion  or s us p ens ion  of ce r t ifica te  of

vend ing  und e r s ect ion  10 ma y, w ith in  one

month from the da te of such decis ion prefer

a n  a p p ea l to the  loca l a u thority in  Form-V

here to. The  loca l authority s ha ll d is pos e  of

such appeal w ithin one month from the date

of receipt thereof.

18. Dispute Redressal Com m it tee.— (1) For

the  purpose  of p rovid ing  speedy hearing  of

d isputes  of s t reet  vendors , the  Government
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may, specify one  or more  commit tees  to be

ca lled  the  Grievance Redressa l Commit tees

(GRCs ) for e a ch  re g ion / d ivis ion , a n d  t h e

regional/divis ional headquarters  shall be the

s e a t in g  p la c e  of Grie va n c e  Re d re s s a l

Committees .  The Government may decide the

s e a t in g  p la c e  of Grie va n c e  Re d re s s a l

Com m it t e e  c lu b b in g  t h re e  or fou r n e a rb y

re g ion s / d ivis ion s  a n d  s e le c t in g  s u ch  s it e

having the bes t connectivity.

(2) The  Government  sha ll cons t itute  s a id

commit tee  cons is t ing  of a  Cha irperson w ho

has  been a  civil judge or a  judicia l magis tra te

and tw o profess ionals  having experience in the

fie ld  of in forma l e conomy includ ing  s t re e t

vending of tha t  region may be appointed  as

the other members  of the committee.

(3) Th e  t e n u re  of Grie va n ce  Re d re s s a l

Committee shall be for a  period of three years .

19. T he form  and  t he m anner of m ak ing

ap p lica t ion  t o t h e  Griev an ce  Red ressa l

Com m it tee.— An application under sub-section

(2) of s ect ion  20 s ha ll b e  ma d e  in  Form-VI

here to w ithin  a  period  of 30 days  from the

d a te  of occurrence  of the  d is p ute / incid en t

causing the grievance.

20. The m anner of verificat ion and enquiry of

g rievance or d isp u t e .— (1) The  Grie va n ce

Re d re s s a l Commit t e e  s ha ll d is p os e  of t he

hearing of the application w ithin tw o months

from the date of receipt of the application and

shall pass  an order w ith reasons  recorded in

w rit ing .

(2) Pending the disposal of final hearing of

the application, the s treet vendor may pray for

interim relief. On receipt of an application, for

in t e rim  re lie f, t he  com m it t e e  s ha ll hold  a

p re limina ry he a ring  w it h  t he  a p p lica n t  t o

determine w hether there is  a  prima facie case.

(3) The result of the preliminary hearing shall

be pronounced at the conclus ion of the hearing

and recorded in w riting. The committee may,

by an order, grant or refuse the interim relief,

if a n y, p ra ye d  b y t h e  s t re e t  ve n d or, w it h

reasons  to be recorded in w riting.

(4) The order shall be communicated to the

s treet vendor and w here it  is  held  that there

is  a  prima facie case, a  notice shall be issued

to the  app rop ria te  authority conta in ing  the

details  of the grievance.

(5) The  a p p rop ria te  a uthority s ha ll file  a

w ritten reply w ithin one w eek from the date

of receip t  of the  not ice . A copy of the  rep ly

sha ll a lso be furnished  to the s treet  vendor,

free of cos t.

(6) The s treet vendor may file a  counter reply

to the w ritten reply w ithin a  period of one w eek

from the date of receipt of the w ritten reply.

(7) Th e  com m it t e e  s h a ll g ive  p e rs on a l

hearing to both parties  and shall pass  an order

in w riting, w ith reasons  for taking the decis ion

w ithin a  period of one month from the date of

receipt of application.

21. The form , the t im e w ithin w hich and the

m anner of filing  appeal.— An appea l under

s ub -s ect ion  (4) of s ect ion  20, s ha ll b e  filed

w ithin a  period of 30 days  from the date of  the

order of the Grievance Redressal Committee,

in Form VII hereto.

22. The t im e w ithin w hich and the m anner

in w hich an appeal shall be disposed of under

sub-sect ion (4) of sect ion 20.— On receip t  of

the  a p p e a l, t he  loca l a u thorit y s ha ll is s ue

notices  to the parties  concerned intimating the

da te  and  t ime of hea ring . The  pa rt ies  sha ll

appear before the local authority on the date

fixed  for hearing, w hich shall not be la ter than

30 days  from the date of filing of appeal. The

loca l a u t h orit y s h a ll p a s s  a n  ord e r, w it h

reasons  recorded in w riting after g iving both

parties  an opportunity of being heard, w ithin

30 days  from the date fixed for hearing.

23. A g e of s t reet  v en d in g .— Th e  Tow n

Vending Committee shall issue a  certificate of

ve n d in g  t o e ve r y s t re e t  ve n d or w h o h a s

completed the age of  18 years .

By order and in the name of the Governor

of Goa.

Gurudas P. Pilarnekar,  Director & ex officio

Addl. Secretary (M.A./U.D.).

Panaji, 18th October, 2016.
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FORM I

[See rule 4(8)]

Nomination Form for Election of Members of Tow n Vending Committee

To,

The Returning Officer,

……………………………...

Tow n Vending Committee

……………………………..

Sir,

I, ……..................................... w ife/son/daughter of Shri .............................................. , s treet vendor vending

in the area  of jurisdiction of the Tow n Vending Committee (Regis tra tion/Certifica te of Vending No.) hereby

propose the name of Shri/Smt./Ms. …………………………… w ife/son/daughter of Shri ………..............…….

………..........…….. and a   s treet   vendor of the sa id  Tow n Vending Committee (Regis tra tion/Certifica te of

Vending No. ……………...) as  a  candidate for the pos t of Member of the sa id  committee for the election to

be held on ...........................................

Name and Signature of the proposer ……………………...........….. Regis tra tion/Certifica te of Vending

No. ……………………..

I, .................................. w ife/son/daughter of Shri ................................................ Regis tra tion/Certificate of

Vending No. ................ of   .................... Tow n Vending Committee, hereby second the above proposal.

Name and Signature of the Seconder ………...............……….. Re g is t ra t ion / Ce r t ific a t e  of Ve n d in g

No. ............................

DECLARATION BY THE CANDIDATE

I, …………………. w ife / s on / d a ug hte r of Shri ………………., Reg is t ra t ion / Ce rt ifica t e  of Vend ing

No……………….   of ……………… Tow n Vending Committee, hereby agrees  to my nomination for the

election as  Member of the Tow n Vending Committee.

I further declare that—

 (i) I am not an employee of the sa id  Tow n Vending Committee,

(ii) I am elig ib le to vote, and

(iii) I do not incur any disqualifica tion for election as  Member of the sa id  Tow n Vending Committee

under the provis ions  of the Street Vendors  (Protection of Livelihood and Regulation of Street Vending)

Act, 2014 (Centra l Act 7 of 2014) and the Goa  Street  Vendors  (Protection of Livelihood and Regula tion

of Street Vending) Rules , 2016 made thereunder.

 Name and Signature of the Candidate .............................................. Regis tra tion/Certifica te of Vending

No. ………….……….

(FOR OFFICE USE ONLY)

Received the nomination format.. ................................................ (t ime and date).

Signature of the Returning Officer  ..............................................................

Seal
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ACKNOWLEDGEMENT

Received the nomination form of……………….   presented by Shri/Smt./Ms.  ……………………. candidate

/proposer/seconder for election a t…………….. a .m./p .m. on ……………….

Signature of the Returning Officer  ……………………..

Seal

——————

FORM II

[See rule 4(18)]

 Ballot Paper for Election of Member of a Tow n Vending Committee

Ballot paper of election of Members  of a  Tow n Vending Committee representing s treet vendors  w hose

elections are to be conducted Goa Street Vendors  (Protection of Livelihood and Regulation of Street Vending)

Rules , 2016.

The …………………  Street Vending Committee

……………………………….

…………………………. (Address ).

(Counterfoil)

Ballot  paper for the Pos t of ……………………….

Date of Election  ………………………………..

Sr. No. ................................ Regis tra tion/Certificate of Vending No.

No. ………………   Ballot  Paper.

Please mark [x] agains t  one of the candidates .

Sr. No. Name of the candidate Regis tra t ion/Cert ifica te  of Vending  No. Mark for cas t ing  vote

—————

FORM III

[See rule 4(19)]

Letter for Appointment of Election Agent/Counting Agent

I, …………… ………… son/w ife/daughter of Shri ……………………… , s treet  vendor vending in the

area  of jurisdiction of the Tow n Vending Committee (Regis tra tion/Certifica te of Vending No. ……....... )

contes ting for election of Member of the sa id  committee, hereby nominate the follow ing person as  my

election agent/counting agent in the election of Members  of the sa id  Tow n Vending Committee to be

held  on………………. (specify the date)—

Name and Signature of the Candidate ………………….

Regis tra tion/Certifica te of Vending No. ………………..

I, …………………….,  son/w ife/daughter of Shri ..............................................  address  ...................................

…………………………………………………………am w illing  to be the election agent/counting agent.

Signature of the A gent
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FORM IV

[See rule 15]

Details in the Periodical Returns to be furnished by Tow n Vending Committee

Details  in the periodical return for quarter ending .............................. [March or June or September or

December], 20.................

1. Deta ils  of certifica tes  issued, rejected , suspended and cancelled  during the quarter.

Details Applications Accepted  or is sued Rejected Renew ed Suspended Cancelled

Pend ing

at the

beg inning

of the

quarter

New ly

rece ived

Total

Clea red

during the

quarter

Pend ing

at the

end of

the quarter

2. Number of new ly surveyed s treet  vendors  and their complete deta ils  including name of s treet

vendor,  address , p lace of vending, type of vending, etc.

3. Number of meetings  of the Tow n Vending Committee held .

4. Deta ils  of new ly vending area  earmarked, if any, w ith its  holding capacity.

5. Deta ils  of socia l audit  done, if any.

6. Deta ils  of promotional measures  taken for availability of credit , insurance and other w elfare

schemes  of socia l security for s treet vendors .

7. Any other information, as  d irected  by the Sta te Government from time to t ime.

——————

FORM V

[See rule 17]

Appeal to the Local Authority against decision of the Tow n Vending Committee

Appeal No. ......................... of  20......

  ................................                Appellant

                 V/s

.................................                Respondent
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1. Name of Applicant:

2. Address  of correspondence:

3. ID number g iven by local authority (if issued):

4. Number and date of issue of certifica te for vending:

5. Place or  location of vending:

6. Zone or  w ard of  vending:

7. Nature of vending:

(i) Mobile

(ii) Sta t ionary

(iii) Any other (specify)

8. Order of Tow n Vending Committee agains t  w hich this  appeal is  preferred:

(i) Rejection of certifica te of vending:

(ii) Suspens ion of certifica te of vending:

(iii) Cancella tion of certifica te of vending:

9. Deta ils  and grounds  of appeal (g ive full deta ils ):

10. Documents  supporting appeal:

11. Decla ra t ion:

I, .......................................... the applicant, do hereby solemnly declare that  w hat is  s ta ted  above is  true

to the bes t  of my know ledge and information and files  this  appeal w ithin the t ime limit  prescribed in

the rules :

Place:

Date: Signature of A ppellant

Note:  Attach a ll the relevant documents  including  order of Grievance Redressa l Committee w ith this  appeal.

If required , to g ive full reasoning  of appeal on the separa te  pages  to be a t tached  w ith this  appeal.

—————

FORM VI

[See rule 19]

Application by the aggrieved street vendor to the Grievance

Redressal Committee

Application No. .........……… of 20  .........

………………......  Applicant

V/s .................

…………………   Respondent

1. Name of applicant:

2. Address  for correspondence:

3. ID number g iven by local authority (if issued):

4. Number and the date of issue of certifica te for vending:

5. Place or location of vending:

6. Zone or Ward of vending:

7. Nature of vending:

 i.  Mobile:

ii.  Sta tionary:

iii. Any other (specify):

8. Grievance agains t  w hich authority:

9. Deta ils  of grievance or d ispute (g ive full deta ils ):

   10. Documents  supporting grievance or d ispute:
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11. Declara tion:

I, ..................................................... the applicant, do hereby solemnly declare that  w hat is  s ta ted  above

is  t rue to the bes t  of my know ledge and  information and  files  this  applica t ion w ithin the t ime limit

prescribed in the rules .

Place:

Date: Signature of applicant

Note: Attach a ll the relevant documents  w ith this  applica tion.

If required , to g ive full deta ils  of grievance OT dispute on the separa te pages  to be a t tached  w ith this  applica t ion.

—————

FORM VII

[See rule 21]

Appeal by the aggrieved street vendor to the local authority against decision of the

Grievance Redressal Committee

Appeal No. ……………………. of 20 …..

…………………………..        Appellant

                   V/s

……………………………       Respondent

1. Name of Applicant:

2. Address  of correspondence:

3. ID number g iven by local authority (if issued):

4. Number and date of issue of certifica te for vending:

5. Place or  location of vending:

6. Zone or  w ard of  vending:

7. Nature of vending:

  (i)   Mobile:

 (ii)   Sta tionary:

(iii)  Any other (specify):

8. Grievance agains t  w hich authority:

9. Deta ils  of grievance or d ispute (g ive full deta ils ):

10. Documents  supporting grievance or d ispute:

11. Decla ra t ion:

I, ..................................................... the applicant, do hereby solemnly declare that  w hat is  s ta ted  above

is  true to the bes t  of my know ledge and information and files  this  appeal w ithin the t ime limit  prescribed

in the rules .

Place:

Date : Signature of A ppellant

Note:  Attach a ll the relevant documents  w ith this  applica t ion.  If required , to g ive full reasoning  of appeal on the

separa te pages  to be a t tached w ith this  appeal.
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